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had been referred to a Select Committee, 
iiod been reTised by that ConiEiitttee, and 
had been brought forward at tTie next Meet­
ing of the CouocU after such tevi- 
«Jon«

M r. ELIO TT said} be thought It very 
desirable that the Dill ahguld be fully con­
sidered, and therefore he bed qo objection 
nrliatever to foltow the suggeacion made by 
the Honorable ember. Instead, therefore, 
of the course which he had propo&ed to 
talce, be Bhould now move that the Bill 
be referred to a Select Committee consist­
ing of Mr^ Alleq, Mr. Currie, and the 
Mover

M r, p e a c o c k s  said, the Standing Or* 
dera ought to be suspended now, otherwise 
llie Select Cotnmittee would Dot be able to 
report upon the Bii).

S ir JA M ES COLVILEsaid.hesaw no 
i>bjectiou to the appointjneni of a Select Cotn- 
miltee ; but it appeared to him t\\at the BilJ 
\Aas ae explicit &s it wt̂ Il could be. It wa« 
a Hill breujht \n to alter the constnictioti of 
part of a particular Section of a RegnlatloJT, 
and, Lii one Section  ̂ it declared atid enacted 
that the Section for the recovery of arrear î 
of revenue should he applicable to the rea- 
lizadoLi of rent due from ryots. However, 
if the Honoralile Member for Madras de­
sired to proceed with hia Bill oa Saturday 
next, a Select Committee might be appoint­
ed to*day to consider its provibiotis in the 
meantime.

Mie, ELIO TT'S motion was then put 
«nd carried.

Mb. KLIOTT moved that the Standing 
Orders be suspended, in order that the 
Select Committee might be enabled to pre-̂  
sent their Xieport on the Bill, and that 
die Bill might be passed through the subse- 
4iuent stages, at the next Meeting of the 
Council.

Iti doin^ 60, he said he should, perhaps, 
have mentioned, in his Statement of objects 
and reasons, more strongly than he Itad 
done, that the construction of Regulation 
X X V III of 1802 which the Bill would 
njAintain, was the con t̂riu t̂ion wlticb had 
obtained and been acted upon without any 
question in almost all the dl. t̂ricts of the 
Madras Presidency, until the year 
when the Board of Kevenue issued a Cir­
cular Order directing the attention of Col- 
iectoni to the construction which the Suddcr 
Dewanny Adawlut had put upon it, and 
eujoimog its observance.

M il GKAI^T seconded the motion, 
which was then carried*

OPIUM (BENGAL PEBSIDBNCY,)

Mr. CTJRBIE moved that a communi­
cation received by him from the Government 
of Bengal be laid upon the table and refer­
red to the Select Committee on the Bill to 
consolidate and amend the Law relating to 
the cultivation of the Poppy and the manu* 
facture of Opium in the Presidency of Fort 
William in Bengal."■TJ

Agreed to. ,
The Council then adjoumedi

Satttrda^^ Noventier 29, 1856* 

P re se n t :
ITie HoQOAbl? J ,  A. Vice-President^ ia  the

Cbair*
Hon. Sir J. W* Colvile, C. AUen, Esq.,
Hotin Maj, GcdIp J ,  L aw , P . W. LeG eyt^Eaq,,
Hon» J, P. Gmcit, E, Carm,
Hon* B, Peocock, aod
U* Eliott, Esq.j H oq* Sir Artliur BuUer.

HINDOO POLYGAMT,

T he CLERK presented the following 
Petitions  ̂P̂ *aying for the abolition of ilindoo 
Polygamy :—»

A Petition of Hindoo Inhabitants of 
Andooi in the District of Boo^hly*

A Petition of Hindoo Inhabitatits of Mid- 
napore.

A Petition of Pundits and other Hmdoo 
Inhabitants of Benares.

Mil. G RA N T moved that the above 
Petitions be printed*

Agreed to*
T he CLERK also presented the follow­

ing Petitions ;—

FRAUDULENT CONCEALMENT OF 
PROFBttTY*

A Petition of certain Kative merchants of 
Delhi, praying that measures may be taken 
to prevent the secreting of property to evade 
the payment of just debts.

Mr. PEACOCK moved that the above 
Petition be printed.

Agreed to.

M U N IC IPA L  A SSESSM EN T (BOM BAY).

A Petition of Justices of the Peace for 
the Town and Islajid of Bombay against 
tlie provisioJis contained in the draft of a 
Bill (lately referred to the Bench by Mr. 
LeGeyt) to amend and consolidate the laws 
relating to Mtuiicipal Taxes in the Islands of 
Bombay and Colaba.
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Mtt* L eG EY T moTed that the &bove 
Petition he printed.

Agreed to,

MUNICIPAL ASSESSMENT (CALCUT­
TA.)

CURRIE presented the Report of 
the Select Committee on the Bill ** for ap­
pointing Municipal Commissionera  ̂ and for 
levying rates and taxes, in the Town of 
Calcutfa.”

Mr. CUERIE ga^e notice that he would, 
<m Saturday the 6th December, move for a 
Coipmittee of the whole Council on the 
above BilL

OATHS OF OFFICE-

Mr. ALLEN presented the Repo^of 
the Select Committee on the Bill “ concern­
ing the taking of Oaths of Office by Regis­
ters of Deeds,”

REVENUE ARREARS UNDER RTOTWATt
SErrLEMEN'l'S (FORT Sr. GEORGE.)

Mr* ELIO TT presented the Report of 
the Select CoTnmittee on the Bill " for de­
claring the Law for the recovery of arrears 
of revenue under Ryotwar Settlements in 
the Madras Presidency*"

UNCOVENANTED ^SERVANTS (FORT
St. GEOKGK) '

M r. ELTOTT moved the first reading 
of a Bill for the more extensive employment 
of TJncovenoiited Agency in the Revenue 
and Judicial Departments in the Presidency 
of Fort St, Geotge*" He said, the Bill was 
intended to give effect to a measure fiancUon- 
ed by the Government of India, namely, the 
employment of Uncovenanted Officers as 
l>eputy Collectors and Deputy Magistrates 
iu Oie Madras Presidencyj r3 authorized far 
Bengal ill 1833 and 184^- Tiie provisions 
of the Bill corresponded substantially with 
those of Regulation iX  of 1833 and Act 
XV of 1843, by which respectively the 
offices of Deputy Collector and Deputy 
Magistrate were created in Bengal* These 
offices having been created at two diiFerent 
periods  ̂ it was, of course  ̂ neces^ry that 
they fiiiouid be provided for by separate 
Laws ; but it seemed to him tliat  ̂ on the 
present occasion, the provisions for both 
offices might most couveniently be combined 
in one Law,

He considered it unnecessary to offer any 
more particular explaoation of the provisions

of the B ill; but he thought it pioper to take 
this opportunity to notice soma cdWral dr* 
cumstauces which seemed to him likely to 
affect its operation. It could not be doubted 
that the measure for which the Bill provided 
would have a very beneficial effect if the 
Collectors and Magistrates were to hafe tbe 
advantage of the new agency without any 
drawback* But it was coupled with a cot>- 
dition by which, he feared, ita value wouti 
be neutralised at least.

The Government of Madras, it appeared̂  
had applied for sanction to the employment 
of sixty [Jncovenanted Officers, who should 
assist the Magistrates and Collectors, repre­
sented to be extremely overburdened in tbe 
discharge both of their Revenue and Judicial 
duties and not only relieve them of mocli 
work, whicli, from the enormous nus& 
of the Districts, and the patwity of Covenasu- 
ed Officers, was now hurriedly and imper̂  
fectly done, but also undertake much of what 
was now of necessity left undone. Sobsê  
quently, the Government of Madras pressttl 
for the immediate appointment of eighteeD 
Uncovenanted Assistant^ in order to meet ta 
existing deficiency in the Members of 
Civil Service  ̂the number of the latter beii^so 
reduced as not to admit of the usual com­
plement of assistants for each District.

This was the measure which had been 
authorized, and which the present Bill was 
intended to provide for ; but the injunctioo 
attached to it to dispense with the Collectof̂ i 
Serishtadara eventualiy, and immediate^ to 
employ such of them as were qualitied in the 
new office of Deputy Collector, woukl, ts 
it seemed to him  ̂ prevent the Colkctor 
from deriving real aid from it—they wwld 
not gain from it additional strength, Thwie 
were at present 19 Coliectorates in the Phf- 
vicices, and of course 19 Senshtadars^ wbo 
received salaries ranging from 280 R& on 
fir£t appointment, to 700 Rs. after 20 years' 
service as Serisbtadar. There were to be 18 
Deputy Collectorv, 9 on a salary of 350 Ra, 
and 9 on a salary of 250 Hb. Supposing ail 
the Serishtadars to be qualified for the duties 
of Deputy Collectors  ̂ and to be appointed 
accordingly  ̂ there would be a mere transfer 
of men from offices in which, from tlieir 
experience and knowledge of Revenue afTairs 
and statistics  ̂ they were exceedingly iielpfol 
to the Collectors, to offices in which, from 
want of experience, they could not at first be 
very serviceable, No doubt, they would 
soon be able to render useful service of a 
certain kind, but not of such a kind as would 
in auy degree make up to the CoUectors f«
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th« tosa of the Assistance wliicti they d^nved 
from them as Serishtadftre, The loss to the 
CollectOTB would thus be greater than the 
gain—unless, Indeed, they made the meoEure 
of non-effect, to which they would be strongly 
temptedj by still keeping the ex-Seriahtadars 
with them, (instead of sending them into 
the Talooka) wd employing them as they 
had been previously employed, but under 
the name of Deputy Collector instead of 
Sen&htadar.

It had been said by the Board of Reve­
nue that most of the Collectors gbdly 
hailed the increased atd to be given in the 
appointment of Uncovenanted ■ Assistants. 
As an increased  aid, tlkey might well gladly 
hail it* But he strongly doubted whether 
any Collector would hail it as a substitu ted  
aid—that any would welcome it knowing 
that it was to be acoompained with the loss 
of his Serishtadar. A Deputy Collector, 
employed in the same manner as a Covenant­
ed Assistant, might relieve a Collector from a 
certain portion of his duties :—from the 
charge, say, of two Talooks, which was the 
iargesC charge which could be committed to 
a Covenanted Assistant ; but what was chat 
compared with the assistance which the 
Collector at present derived from his Scrish- 
taiclar ? The Serishtadar was the Collector's 
apecial Assistant, not only in the direct man­
agement of that portion of the dlatrict, ge  ̂
uerally at least one-half  ̂ which he retained 
under his own charge  ̂ but in overlooking 
the management of those Talooks which 
were under the charge of the Sub-Collector 
aod Assistants—not only in malcinT the 
annual Settlement of his own Talooks  ̂ but 
ID supervising and reviewing the Settlements 
made by the Sub-Collector and the Assistants 
in their respective Divisions, and scrutinizing 
the results— and, in short, disposing of all 
questions arising out of tiie Settlement— 
questions requiring the greatest experience 
and the ablest advice to be decided with 
propriety, and in & manner suited to the 
feeling £ of the people concerned in them* 

The Board of Revenue said rightly that, 
not only was the Serishtadar the chief tource 
of information as to the history and CEindî  
tion of the District, but he was the confiden­
tial adviser  ̂ and, in many respects, tlie 
real administrator—or̂  as he (Mr, Eliott) 
would say, the efficient Agent of the Collec­
tor* The real position of the Serishtadar 
was thu3 indeed, as they said, very different 
from his ostensible one—that was to say, 
from the position indicated by the title or 
designation of Serishtadar. But lio was the

real nature of the duties of a Collector very 
different from what might be inferred from 
the original meaning of the term by which ■ 
his office was designated. The SerishtB<lar 
was no more a mere accountflut than a Col­
lector in tlie Madras Presidency was a mere 
Tax-gatherer.

**It is not merely in the preparation of 
accounta/^ said iî ir Tbomo« Munro in 189^, 

that tbe Collector derives advaniage from bia 
Cutchery. He ha3 the benefit of its opiQion in 
ftll mattery conneirted wiih taxation and the 
imprOTement of reveoue* There is no 
Collector, however long his experience may 
have been^ who does not find it neceaaary to 
make constant refereace to his Cutchery on 
oJ] oocasiona for their adriee in Revenue 
afiFairs. Every person converaant in lodiaiL 
revenue m ust ue sensible how much additional 
weight 19 given to the opinions contained iu  
the reporta of Collectors when they are 
Bupport^l by the fltpprobation of IntdMgent 
Naiiveo,"

He (Mr. Eliott) was lately in a dis­
trict of the Madras Presidency, in which a 
most important operation had been effected— 
namely, the reduction of the Assessment; and 
he bad had much conversation with the 
Collector on the subject, and had gone over 
the deuils with him* He had been much 
impressed wCth tlie difficulties of such a work 
as this, and the maulfest necessity of the as­
sistance which an experienced Serishtadar 
was fitted to afford in the solution of tlie many 
nice and perplexing questions constantly 
arising—the assistatice, that was, of a man 
thoroughly acquainted with the statistics of the 
district, and with tlie interests and feelings of 
the people concerned in the reform of the 
Assessment The Collector spoke strongly 
of the assistance derived in this work from 
his Serishtadar—a man of great ability and 
expenence, and who was eminently qualified 
for the duties of a Deputy Collector, to which, 
of course, he would be transferred nnder the 
new arrangement. It seemed to him (Mr̂ i 
Elliot) tha^ without such assistance as Col» 
lectors derived from their Serisbtadarsin work* 
iiig out the details of £Uch an operation as 
this, it would be impossible to ex^ute it 
satisfactorily*

The Serishtadar had, on several occa- 
I sions, been made to understand that they 

were responsible, not only to the Collector, 
but to tlie Government ; and that they 
woukl not be acquitted of their responsibility 
merely by pleading the orders of the Col­
lector, when those orders were contrary to 
positive directions from superior authority, 
unless they could show that they had remon­
strated against them, on the ground of such
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directioufl ; for which reason it was required 
that ihe S^rishtadar Bhould be made ac­
quainted with the orflers received by tlie 
CoNector from the T̂ oard of Revenue,

The actuaf position of the Senshtadars 
had always been perfectly understood at>d 
approved by the Govemment; and it was 
specially upon tiie ground of the trust and 
confidence which must of necessity be re- 
>o8ed in them, and of the good policy of 
iberatly rewarding men whose services were 

80 valuable— he might say indispensable— 
that the allowances were fi?:ed on the high 
scale which stiil obtained aud had obtained 
since 1820, the period when th« Ryot war 
Settlement wae restored in Madras. He, 
therefore, deprecated the a!>olition of the 
office of 8er^shtadar, In his opinion, it was 
highly inexpedient to deprive Collectors of 
the valuable aid of ilies« servants ; and he 
thought also that it was contrary to good 
policy to take away the incentive lo integri­
ty and zeal, winch the hope of attaining the 
high prize of m\ appointtneni to this office 
with its liberal emoluments held out to the 
Native Revenue Officers generally.

He might observe tliat the opinions he 
had quoted aa expressed by Sir Thomas 
Munro, were shared by one of the wisest 
and ablest men whom India liad ever seen^ 
Mr, Klphinston, who acttjd upon the same 

' principles  ̂ and followed substantially tlie 
^&ame ptan in forming the Revenue Kstab- 
lishinent in the Deccan.

He had thought it his duty to express 
these flentiments ; but they did not ottect 
the princtpia of the Bilij which he fully 
approved*

He !iad now to move the first reading of 
the Bill. ^

T h e  Bill was read a first time.

TOLLS ON TH E KURRATIYA RIVER.

Mr. CURRIE moved the third reading 
of the Bill “ for establishing a toll on boat  ̂
ftod timber passing through the Kuiratiya 
river in the District of Eogra.”

The motion was carried  ̂ and the Bill read 
ft third time.

REV EN U E ARREAUS C SD ER  RVOTWAR 
SKTTLM EN'l'b (FORT iSr. GiiOUGEO

M r . ELIO TT said, that, as the Coun­
cil had* at the last Meeting, agreed to sus* 
pend the Standing Orders with regard U> the 
feil) for declaring tlie Law for the recovery 
of arrear« of revenue under Ryot war Settle-

3Jr, Eliott

I ments in the Matlras Presidency,” he should 
now move that the Council resolve itretf 
into a Committee upon the Bill ; avid that 
the Conamittee be instructed to consider it 
in the amended form in which the Select 
Committee had recommended that it ehoulil 
be passed*

Agreed to*
Section 1 provided os follows
** I t is hereby declared and enacted tluttlie 

coUeciLun of the Gf^vertimunt re venae due ob 
accomit of Lands under settlemoctH direct wiih 
the ryot5» a  khfti coUectitjti yn Lhcpart ijf 
Gorevniiibnt within tho meiLning Ŝ ctiuD 
XXXVIII Re-ulation X X V lll of 1801."

Mr. p e a c o c k  said, he thought tlui,
as the Courts in Madras hid decided ttai 
tiie collection of the Government revenue 
due under the Settlements refened to, 
itot a khas collection wuhin the meaning of 
the Regulfition, it was harJ!y neceii^ry tor 
this Council to declare that it was, F̂ji 
his own part, he thought that it realJy 
was not. He would, thertjfore, propow, 
instead of making this a dedaratcry 
Act, to omit the words declared anJ"
from the 1st line of the Section, Btul W 
substitute the words “ shall be d e e m e d " 
for the word ** is” before ** a bhas colleo 
tion” in the 5th line of the Section-

SIR JA M ES COL V ILE said tW the
slight consideration which lie had been able 
to give to the Regulations referred to by 
the Honorable Mover of the Bill In bii 
Statement of objects and reasons  ̂ incliW 
him a!so to the opinion that the coiistruc- 
tion of ihe Sudder Court at Madras wajf 
correct, and that the second of those Regu­
lations was not applicable to the coUectiouof 
this kind of revenue.

M r . PEAC0CK*S amendments were 
severally put and carried, and the Section 
was then passed.

The Preanible was agreed to.
The wording of the Title was as follows i—

A BUJ for declann^ tlio t*w for the nocflrc^ 
of nrnar« of rercuue uiuler Ryot war Settlenn^nti 
in tlio Madras Pri^idency-”
. Mil* PEACOCK moved that the wortl 
“ declaring" he left out, in order ibat the 
wonl ajnending” migltt be jsubstituted for It 
If the decision at which the Siwlder Court 
had arrived was right, the declaration of tliti 
Council, pronouncing it to be wrong. migU 
aifect a question pending at this 
before the Court, All that the Council
lo do wa& 10 provide for the future.

Mr- ELIO TT obs<jrved that he h-d 
Slated at tlie Wt Meeting that, la almost
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tvery district of the Madras Preadency, the 
cotistrucdon reversed by the Sudder Court 
was the construction which h&d hitherto 
been acted upon, (md that questions might 
eri<;e as to post proceedings if the kw 
were mside prospeciive only.

Mk. p e a c o c k  asked, if the Honor­
able Member nieant tliat I his Bill sliould 
give an hidemnity for past acUt ?

Mr, ELlO 'rX  replied that that was the
intention* , _

Mb* p e a c o c k  smd, in that case it
would better to insert a distinct Section 
giving such indemnity* He objected to
make ft Law declare a Regulation to be that 
which he thought it was iioL

Mr* g r a n t  said, the Council could 
not pass a declaratory Law until it had given 
its judicial attention to the question involved 
in that Law.

M il  CQRHIE said̂  if the Honorable 
Mover of the Bill had oppofied the amend­
ment in the enacting Clause moved by the 
Honorable and learned Member to his right 
(Mr. Peacock), he would hare supported him 
in the opposition  ̂ Thefe was no other Law in 
the Madras Presidency mider wliich arrears 
under the Ryotwar Settlements were or could 
be collected, but this Section X X X V III of 
Itegulation X X V III of 1802, Whether the 
construction of the Sodder Court was right 
or wrong, the Council had it(»[) the authority 
of the Honorable Member for Madras  ̂ that 
the Ryotwar revenue in that Presidency 
had in fact been coUected under this Keguia- 
tion for the past fifty years ; and he (Mr, 
Currie) therefore thought that a declaratory 
Act was, under the circumstances, the most 
suitable way of providing for the exigency.

SIR JAM ES, COLVILE said, he
apprehended that the Act, as proposed to 
be amended, would have this effect—that 
everything done under it hereafter in the 
collection of arrears of Government revenue 
under Ryot war Settlements, whether those 
which hdd already accrued, or those which 
might hereaf^r accrue,would be good* But he 
conceived that the Honorable Si over of the 
Bill desired further that protection should 
b© given for acts h e r e t q f o r e  done under the 
construction of the Regulation wliich many 
had thought to be right, until it had been 
recently declared to be wrong* To the 
giving of such protection  ̂he saw no objection ; 
although he agreed with the Honorable and 
learned Member opposite ( Mr, Peacock) in 
thinking that the OouncH would not be Hght 
in giving it by meatis of a declaration that 
tbe oonkrucdon whjcli had been put on the

Regulation was wron?. It should be the 
subject of an express Clause of indemnity.

He did not agree with the Honorable 
Member for Bengal in thinking that there 
was no law but the Regulation X X V III of 
1S02 for the recovery of auch arrears. He 
conceived tlrat persons holding lands under 
these Ryot war Settlements^ felt within the 
description of proprietors of land which was 
contained in the preceding Iteguktion
X X V II of 1802. But he admitted that 
the machinery provided by that Regulation 
was defective and impracticable when applied 
to the recovery of revenue from that class of 
proprietors  ̂ and that the Council was bound 
to remedy the defect.

Mr* ELIO 'i'T said, the meaning of the 
term ** Proprietor,” according to tlie inteatioD 
of the Regulations of 1802, was to be gathered 
from Regulation XXV of that year, which 
set out by afHrmin<5 that Government waa

m h  m mthe virtual proprietor with whom a perma­
nent Settlement of Revenue should be formed ; 
in virrue of which settlement, it was declared 
that the '^proprietary right of the soil should 
be vested in tliem/’ Looking to the terms of 
this Regulation and to the provisions of 
Regulation XXVII, which were obviously 
intruded for cases in which such a perma­
nent settlement had been formed, he could 
not admit the correctness of the construction 
of the Sudder Adawlut, which, it was to be 
observed, had been a)most a dead letter since 
it was delivered in 1829, until lately. With 
respect to the meaning of the term ** Khaa 
Settlement*  ̂ it was imported from Bengal, and 
was to be understood as it was understotxi in 
Bengal Now, Mr. Ypung, in hts Revenue 
Manual for Bengal, thus explained it

“ AKbfls Mehai 19 an estate which is ma­
nage, like all eatates in the Mftdran Presidency, 
by a Collector in direct eammumcatlon with 
tbe Ryota, It in fact, a Kyatwarree 
menl MuhaL Such estates goimraLLy come 
into the handii of Gnv'crnmont either 
purchase or by resumption  ̂ If an e»tato i» 
9o1d for arrenrs of litfvenuet and attracts dq 
bidders, the Cu^lettor bay^ it on the part of 
the Gov'ernment, and it beeoines Kha^, In 
the !tame way, if a l^Iehal is reaumed  ̂ and the 
pruprUtor (Inclines to enter into engai^ments 
for it, it fiiWs into the of Oorernnujnt^ 
and becomt̂ a Khâ .**

In point o f  fact, this w a b  the case of the 
lands now under Ryotwarree Settlement in 
many of the Madras Districts. They had 
been included in the permanent Settlement, 
and had fallen back to Government by 
failure of the pĉ rsons with whom the Settle­
ment had been formed, and had become 
Khat. It was a f&lkcŷ  beside^ to regard ih*
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Ryote generally as proprietors* They 
not sOj in fact, in many parts of the country- 

Mh* PKACOCK flnifl, U> obviftte all 
difficulty, he would move that the following 
new Section be added to the Bill

** All past arreara of such RBFeaaa Bhall be 
collected according to the provisiw* of this 
Act. And every Coll«;U>r and other Revenue 
Officer ia hereby indemnified for any thine 
heretofore done S r  the r«overy of arreari of 
such revenae iti ftccordiace wth the provisioria 
of the said SeotLon XXXVlH Begulauon 
XXVlIIof 1802”

T hb CHAIftMAN said, aa the Pream­
ble had becQ alieady passed, it would not 
be in regulat order to put this Motiou ; but, 
probably, the Council would assume that the 
Preamble had not yet been arrivetl at,

Ma- ALLEN said, the Standing Ordew 
having be*n suspended in regard, to thi^ 
Bill, "there could be uo objection to the
Motion being puL

The Mmion waa then put, and carried, 
Mft, PKACOCK Baid, as the 8tanding 

Ordera had been auspeudedt he should now 
move that the words.— It h  hereby 
declared and enacted that,” in the 1st line of 
the 1st Section, be left out, and that the 
wortU " It is enacted as follows" be add­
ed to the Preamble*

The amendments were severally put and 
carried, and the Section and Preamble then
passed.

The Title being read—
Mr* p e a c o c k  moved amendments

which made it run thus :—
** A Bill for the better recovery of arrears of 

KerenQfl uiidpr Ryotwar Settiementa in the 
MudriUi l^esidency.'*

The amendments trere severally agreed 
to, and the Title was then passed*

The Council having resumed its sitting,
the Bill waa reported.

Mr. ELU V ri' moved that the Bill be
read as it now stood.

AgreeJ to.  ̂ ^
T hb c l e r k  read the Bill m its amended

ELTOT'r moved that the Bill b« 
now read a third time and passed, ^

The Motion was carri^, and the Bill
read a third time.

Mr. ELIOTT moved that Mr, Gmnt be
requested to carry tl̂ e Bill to tiie Governor
Oenera) for bis assent.

Agreed to,
TOLLS OS THE KURRATIYA BlVER.

Mn. CUEEtlE moved that Mr. Grant be 
requested to take the liJl for eatabUahing a

Mr. Eiiott

Toll on Boats and Timber pa^og througlt 
the Kurratiya River in the Diatriclof bogn* 
to the Govenior General for his asseut. 

Agreed to.

n o t i c e s  or MOTIOSB.

Mft. PEACOCK gave notice th t̂ be 
would, on Saturday the 6th December, tnovt 
the second reading of the Bill **for the 
incorporation and regulation of Joint-Slock 
Companies and other AasociatioDS, eithu 
with or without limited liability of ibe
Members thereof.”

T he v i c e  PRESID EN T gave notitt
that he would, on the same day* 
that a Message be sent to the Govern 
Genera) in Council, communicating the wisii 
of the Legislative Council that applicati<>̂  ^  
made to the Honorable tlw Court of Dir̂ t̂w* 
for a portrait of the Marquess of Ddbou^ 
to be placed in the new Council room*

M r. ELIO TT gave notice that 1>( 
would, on the same day, move for • 
Committee of the whole Cwncil on the BUI 
“ to comprise in one Act the provi^^ 
necessary for tlie assessment and coilecOon 
of Municipal rates and taxes in the Tomia 
of Calcutta, Madras, and Bombay, and tbe 
several stations of the Settlement of Pnw* 
of Wales’ Island, Singapore, and

Also on the Bill for appointing Muni­
cipal Commissioners, and for levying riW 
and taxes, in the Town of Madras”

POLICE AND CONSERVAKCY,

Mil ELIO TT moved that the Select 
Committee appointed to uke into eoiaidw*' 
tion the Projects of Law for regulating the 
Police Court, and for the good order ^  
civil government of Madras  ̂ and forimpnovmg 
and regulating the Streets, Roads, and Dniu* 
Id the Town of Madras; the Projects ofl^* 
relating to the Police and Conservancy of die 
Settlement of Prince of Wales* Islaini, Slu' 
gapore, and Malacca ; and tlie papers Wore 
the Leuislaiive Council containing propoitia 
for revising Acts X, X II, and X lllo f 135  ̂
relating to thtf Conservancy and Police ^  
CaJcutta, and to prepare such BilU BS may
be necessary with reference thereto^----
di^harged.

Agreed to,

NOTICES OF MOTIONS.
Mr. ALLEN gave notice that be wwUt 

on Saturday the Cth December, move fof * 
Committee of the whole Council on the m  
“ for appointiiig Municipal
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and (oT levying rates mud taxes, in tbeseveTml 
stations of the Setlkment of Prince of Wales' 
Island, Singapore, and Malacca,”

IUb, p e a c o c k  gave notice that he 
would on the same day move for a Commit­
tee of the whole Council on the Bill ** to 
provide for the dissolution of the Bengal 
Manners and General Widows  ̂Fund Society, 
and the distribution of the funds belonging 
thereto*’̂

The Council adjourned* '

Sahirdc^, December 1866,

FbzSEJXT ;
Tta Honorable J, A- Jkma^ Vict-PreHdtntr in tii«

Chair*
Hoft. Sir 3m W, Cotvite.
Hofl. M^rO«Dl. J . Low,
Hoa, J. P. Giant.
Hoo. B. PucMkp

P* Eliott, E«q,
C, Aiieu, Esq*
P, W, LeG^t, Esq* md 
£« CDTTi«t £aq*

MESSAGES FBOM THE QUYEHNOE
GENESAIi.

The following Messages from the Go­
vernor General were brought by Mr. Grant 
aitd read,

MESSAGE No. 85.
The Governor General informs the 

Legislative Council that he has given his 
assent to the Bill which was passed by them 
on the 29th November 1856, entitled 
Bill for establshing a Toll on Boats and 
Timber passing through the Kurraliya River 
in the District of Bogra,”

By order of the Right Honorable the Go­
vernor General,

CECIL BEADON,
to ike Govt  ̂ I n ^ ,

F ort W illiait,
The December 1856.

MESSAGE £fo. 86*.
The Governor General informs the Legis­

lative Council that he has given his assent 
to the Bill which was passed by them on 
the 29th November 1856, entitled, "  A 
Bill for the better rec^veiy of arrears of 
Revenue under Ryot war Settlements in the 
Madras Pre«»idency.”

By order of the Right HonorahTe the 
Governor General^

CECIL BEADON. 
ip ike GovL o f Jndta,

F ort W illia m ,
The December 1856<

HraDOO POLYQAMt*J

T he c l e r k  presented the following 
Petitions, praying for the abolition of Hin­
doo Polygamy

A Petition of Hindoo jnhabitvoits of Ben­
gal-  ̂  ̂ .

A  Petition of Hindoo inhabitants of Kud- 
dea.

A Petition of Hindoo inhabitants of 5ul- 
kea and its neighbourhood, in the district 
of Howralu

A Petition of Hindoo inhabitants of Shib- 
pore and its neighbourhood^ in the district of 
Howrah.

A  Petition of Hindoo inhabitants of Buri* 
sa and its neighbourhood, in the diatrict of 
the 24-Pergunnahs,

A Petition of Hindoo inhabitants of Keer- 
poy and its neighbourhood^ in the district of 
JBooghly-

A Petition of Hindoo inhabitants of Man- 
cor and its neighbourhood, in the district of 
Burdwan.

A Petition of Hindoo inhabitanta of An- 
dool.

A Petition of Hindoo inhabitants of Pub- 
na,

Mel GRANT moved that the above 
Petitions be printed*

Ageed to.
t .

BOMBAY M U N ICIPA L TAXES*

T hb c l e r k  aUo presented a Petition 
of Justices of the Peace for the Town 
and Island of Bombay in favor of the 
Draft Bill (of which a copy was lately 
referred to the Bench by Mr, LeGeyt) 
to amend and consolidate the lanrs relating 
to the Municipal taxes in the Islands of Bom­
bay and Colaoa*

Mit. L eG EY T moved that the above 
Petition be printed.

Agreed lo*
T he c l e r k  also presented the follow­

ing Petitions:—

R EG ISTR A TIO N  OP B IR TH S.

A Petition of Christian Ministers and In­
habitants of Agra, Members of the Buptist 
persuasion, praying for the passing of an Act 
for the registration of birtlis*

Mn. ALLEN moved that the above Pe­
tition be printed.

Agreed to.
2 u


